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Order dct_iE,1.22 

Heard the Advocate fr the a:p1icant 

.- 	Shri S.E.Jena, Add1..t.ndiriç Coiisel for the 

escondents. I1ere is a case where the ap1icant 

who worked as  a sstitute for sornetinie, as 

1_ aloo rat ed in the O.A. has prayed for a 

'irectiori to Respondents/Department to provide 

ir an employment, Iny taking into consideration 

is Trhi1T experience. 

ihere are no statutory or executive 

intruciis of theDepertment to take into 

cnsieration the exr.erience ained as 

ustitute in orer to provide a reu1ar 

nployment in any E.D. post und.,er the Postal 

eaaftment. Therefore, there nothin remains 

in this O.A. to grant relief to the applicant. 

ever, before disposin of this O.A., we 

hope and trust that applicant's case wili 

receive ue consideration as nd when he 

applies for any }efitting vacancy. The O.?. 

is aCc'i1iflly dispos&d ot, o cts. 

VI OCAiRAN 

th the dlsV)sal Di th- O.A., . . 

is 	s'- sed 	ccordinlv. 	2 

v: CAI 

i(JTfDICIAL) 

- 


